LOK SABHA DEBATES

LOK SABHA

Wednesday, September §, 1973/
Bhadra 14, 1895 (Saka)

The Lok Sabhq met at Eleven of the
Clock

[Mr Seeaxex in the Chair]
ORAL ANSWERS TO QUESTIONS

(SHort Notice QUESTION)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR §INHA); () and (b). Govern-
ment bhave zecelend a gopy of the re-
solution passed on August 17, 1973 by
1827 L. 81

[, s i e — i - o oot it g

2
the General Body of the Statesman
Journalists Association, New Delhi, con-
taining infer alig the followmg grievan-
[ g—

(1) negative and unhelpful attitude
of the management towards the
gemune functionat difficulies of
the journalssts,

(2) grant of adequate interim rehiof
pending revision of wages -
cluding modification of the
DA formula provding for full
ocutralisation of the mse 1w the
cost of lwving index,

(3) reduction of quantum of bonus
to Working Journahsts by m-
posng a cedling of Rs 1,000

It 13 hoped that the management of
the Statesman Limted will hold dis
cussions with representatives of the Asso-
ciation and take steps to redress the
grievances
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THE MINISTER OF STATE IN
THE MINISTRY OF INPORMATION
AND BROADCASYTING (SHRI L K.
GUJRAL): Hon. Members will recall
that when there was a discustron 1 the
House on diffusion and deimking of the
Press, 1 submitted to the House that
one of the difficulties that had arisen
unfortunately in some of the major news
papers had been that decision-making
was passed on from the Bditorial Room
to the Management Roum

In this case, particularly, it is very
unfortunate that in the Articies of Asso-
the Statesman have provided and
the powers to the Managing Diree-
tor 10 enforce the policy of the paper
and not to the BEditor,
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SHRI 1. K. GUIRAL' These are two
astparaie cases. I have réceived a copy
of the resignatioa submitted by Shri
Sumants Banerjee resigning from his job
in Wwhith he b said:

“My comscience does not allow me
%0 continue working any longer in the
prosvat conditions.”

......... SThe  subeoguent cvents
culmingting in the totel sieveiider of
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men &t the beim of the ediorial staff
to the managerial Somes bartering
away editorial freedom and dignity
ouly strengthtoed my resolve to re

&

%0 a3 to avoid being a tool of business
intereats.”

He also mentions that one of the mem-
bers on the editorial side was mishandled
by one of the manigers and focal stoff,
‘This has been meationed in the Resolu-

-]

tion a copy of which has beem semt 1
me,

SHR] JYOTIRMOY BOSU, Siv, 1 am
catching your eye. Let me be permitted
to put gquestions

MR SPEAKER: May [ requent you to
Jllow one other Member to put lus
questions firt sunce s mame has  also
been clubbed?

SHRI C K CHANDRAPPAN. It ©
stated in the answer that the employees
of the Statesman have submitted a me
morandum. They bave alse placed their
grievances 1 want to know  whether
the Government is aware of the fact that
the Managing Darector of the Sratesman,
Shr1 Irame, who is a former boss of the
Insurance organmaton o something like
that under Tala is empoying all ¥inds of
facilines including u big bungalow 1o
Delbi and in Calcotta? And wheneve:
he goes to the other big cities, more
fucilines are provided to lum like bunga
low, car and everything. At the same
time, the real journalmts who sre woik
mg on the staff and the correspondents
from the Bureau have pot been provided
with such facilities.

MR. SPEAKER: Mr Chandrappan
please put your question smd de nol

make a statement.

SHRI C. K. CHANDRAPPAN: The
last part of the answer ssy»:

‘It » boped that the management o
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that one of the journalists, Shri Madbok,
afier fiflug a vade agaimst the manage-
oot Yor tedvesiml of soms of his griev-
saces while coming owt of the
assaulied by no less a per-
than the manager of the Sawesman?
en such things are happening, what
is the kind of action that you are taking?
What is the use of bringing in a Bill on
Diffusion of Ownership®

sE

SHRI L K. GUIRAL: A copy of the
Resolation passed by the Association
was sent to me in which this incident
had been mentioned. Naturally, 1 am
not in a position to vouchsafe for th:
facts. But, this was mentioned by the
deputation of the employees who met
me. I am also told by the deputstion
that when the incident took place,
was brought to the notice of the Labou:
Court itself. The labour court is looking
into it

SHRI DINEN BHATTACHARYYA
May T know whether at is a fact that
the Statesman management is planmng
lo remove the machine which they pro
pose to set up in Calcdtta in connection
with their junior Statesman, a weekly
magazine” If you have decided to shift
it o Delhi, it will cause a serious un-
employment problem in Calcutta May |
know whether Government have taken
note of this matter and whether.

MR. SPEAKER, How 1 it relevant
tw the mais question?

SHRI DINEN BHATTACHARYYA:
Kindly see the question. The queston
refers 1o ‘high-handed methods’.  Thw
is the most high-handed method that
they mre shifting thg machines from
Caiontta %0 Dethi, a3 a result of whxh
4 large number of employees will be in
& Yery serious situation. So, [ would
Mke to kmow whether Govermmen; pro-
puse 1o set up g high-level inguiry into
all the functions of the Statesman,
especially that follow, Mr. Fgani......

MR, SPBAKER: I fail to understand
bow this queation is relovant....

¥
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SHRI DINEN BHATTACHARYYA:
It 15 a high-handed method to remove
the machines from Calcutta thereby
causing hardship to the workers,

MR. SPEAKER: After afl, the me-
chine has to be removed with hands,

SHRI DINEN BHATTACHARYYA:
Let the bon Minister an.wer whether he
knows it or not.

SHRI 1. K. GUSRAL: It hay not bean
brought to my notice as yet.

SHRI DINEN BHATTACHARYYA:
What about the inquiry? “Today is the
last day of this session, and tomorrew
nobody will come to you or to me as a
Member of Parhament, § would like to
know, therefore, whether ix is going to
set up any inguiry by the Company Law
Board or any other agency regarding
this aspect of the Swmresman,

SHRI I. K GUJRAL: If the edition
of a particular paper is shifted from one
place to another.

SHRI DINEN BHATTACHARYYA:
It is not only that, but there are other
things also which are happesing. So, |
would like to know whether he is going
to set up any nquiry?

MR. SPEAKER: There is no question
of high-handedness ip this. It is their
own problem. They may shift a ma-
chine wherever they like, Su. let the
hon. Member confine himself to the main
question,

SHRI K. P. UNNIKRISHNAN: As
this type of disgusting experiences of
esteemed friends in the journalistic pro-
fession pile up not only in “the Skues.
man” but also in “the Janmabhoomi®
and “Aj” or various other papers owped
cither by families or groups or trusis,
may I know whether the hom. Mhiﬂ‘er
is poing to set up a watchdog machinery
to inquire into such imstances, because
the problem has hecome very urgemt in
these media of mss communication?

SHRI 1, K. GUIRAL: So far aa re-
trenchment s concerned, it &8 recelving
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attention immediately. The case of
Janmabhoomi was also pointed out to
me, and it is receiving our attention.
The case of 4j has also come to our
notice.  In this particular case regard-
ing the Sfatesman, 1 have received a
copy of the resignation and I have not
. been asked:to intervene on this occasion
on his resignation. What has been
brought to my notice by the resolution
and by the representation and by a copy
of the letter writttn by the association
to the editor of the paper is that the
authority of .the editorial side is being
eroded by tl_g? management side. That is
the issue which concerns me more than
the others, net that the others are less
important, but this is of greater concern
to me, because we have guaranteed in
the Constitution freedom of expression
and we are very keen to see that the
€ditorial side is more important than the
management side in a newspaper. This
matter is receiving my attention, and I
am looking into it.
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SHRI I. K. GUJRAL: When the ‘de-
putation met me and gave me a copy
of the Resolution, ithey were naturally
keen that their problems should be look-

ed into.  Otherwise, they would not
have met me. It can Le divided into
two parts. One 'is about the working

conditions in regard to bonus, salaries
ctc. Naturally, this should be looked
into by other Ministries, to which the
papers are being refeircd. I understand
copies of this Resolution were sent to
those Ministries also, namely ‘The De-
partment of Company ILaw and the
Labour Ministry. My primary concern
in the Ministry of Information is about
the authority of the editorial side, about
the hegemony of the editorial side. If
the hegemony of the editorial side = is
eroded, as unfortunately seems to have
eroded, it is a matter of concera not
only for Government but more for the
House even because we: are the custo-
dians of freedom of expression., So we
must see to it that it dees not get eroded.

SHRI VAYALAR RAVI: It is dis-
graceful to hear from the hon. Minister
what the management has done consider-
ing the articles of association and free-
dom of the press. I would like to know
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from the hon. Minister what is the defi-
nition of ‘freedom of the press’ accord-
ing to Government and what steps have
been taken to protect it? Also are Gov-
ernment. aware that the Statesman ma-
nagement has threatened a lock-out of
the newspaper? If so, what steps ' are
being taken to -prevent such a drastic
step?

SHRI 1. K. GUJRAL: I would only
content myself with quoting from a book
which has recently been published. It is
the autobiography.. ..

MR. SPEAKER: How is it relevant to
this?

SHRI I. K. GUJRAL: If you will kind-
ly hear, you will know (Interruptions) 1
hope you are equally concerned about
freedom of the press; if you are not, that
is a different matter. This is from the
autobiography of no less a perSon than
Shri M. C. Setalvad who was one of the
trustees of the board of this paper. I will
only quote a few lines to tell you how
the authority of the editorial side and
freedom of expression has been eroded
in the newspaper. Shri Setalvad as
Chairman of the Board of Trustees. He
says:

“My Chairmanship of the Board of
Trustees of the Statesman Ltd. receiv-
ed a somewhat rude though not . un-
expected shock in the latter part of
1968. The story is interesting showing
how difficult it is for the industrial
proprietors of a newspaper to give edi-
torial freedom to its editor and how
the experiment so honestly and laudab-
ly launched by the industrialists who
had reorganised the Statesman in 1963
failed. Probably it is a novel experi-

The main point is that even Shri Setal-
vad felt that editorial authority in the
Statesman was being eroded......

SHRI JYOTIRMOY.  BOSU: What have
you been doing?

SHRI VAYALAR RAVI: What
the threatened closure?

about
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SHRI I. K. GUJRAL: 1 think the
question stands replied when I . quoted
already from the articles of association
to show that authority has been passed
from the editor to the managing director.
I have-also quoted Shri Setalvad . who
was Chairman of the Board of Trustees
to show that authority was passed on
from the editorial side to the managerial
side. That is where freedeom of expres-
sion was eroded in the Statesman.

SHRI VAYALAR RAVI: I asked about
the threatened lockout.

SHRI I. K. GUJRAL: It has not been
brought to my notice. I hopefthey would
not resort to it.

5t A ot : - WRET,
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“You journalists, you should know
that I am the management.- I shall
grind him into the dust.”

‘EFdty, THed, e mife @
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AT &, A & fae FF 7 eqaqeaar
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ag FAT o FIWR T4 &1 qra gafag
F AdT 73Ry § Sa1 =177 e d3g
¥ qgr AAVST ST A GRS T@I
Afr—ag 747 qree Froe &1 a3 2 fGaa
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SHRI I. K. GUIJRAL: Sir, in their
memorandum and articles of association,
one of the ‘things which the Statesman
have, in principle kept for themselves;
says: “Code of principles of «emocratic
Government - and democracy.” ] hope
they will understand after all these ques-
tions, what is the democratic wish of the
country, and they will understand how
this House is reacting from all sides to
their present method of functioning. 1
hope no further action will be needed
if they heed to what the country fs feel-
ing, because if they feel that democracy

is to be preserved then the democratic
wish is being expressed here.

So far -as the particular incident is con-
cégned, which Shri Madhu Limaye  has
pointed out, as I have said just now, when
the deputation came to meet mie that the
incident occurred in the Labour Court,
I was told that the presiding judge of the
Labour Court has taken cognizance of
that, and I hope something will happen.
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T Fgr Afeew 3 3a7 sdE o fF 9w &
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SJ;IRI I. K. GUIJRAL: It is difficult
for me to say yes or no, but that is what
I was told.

Wt A foad @ @1 ww SEFH
grfae & aaag afEa T SAERT
g v fagefer arfeac § Fgr =
A Fifny Sfe SR qE Fid §
g fwar 1

SHRI I. K. GUJRAL: I will check it
up.

SHRY HARI KISHORE SINGH: I
understand that the whole trouble has
started after the  talk: of diffusion of
ownership of the press. May I Kknow
from the Government whether it is aware
of the fact that after this talk of delick-
ing the press from monopoly houses. the
Statesmar management has started harass;
ing the correspondents by cuttmU down
their facilities such as transport conveni-
ence, telephone facilities and ‘other allow:
ances, and if that is so, whag steps do_ 1he
bovernmem propose to take? T was vexv
surprised fo hear from the Minister that
while the .articles of association of the
Statesman. were changed, the Government
sat tight and did not do anything. How
is it that, the articles of association were
permitted, to- be changed, which has
eroded the freedom of the press and of
expression +in the .Statesman?

SHRI 1. K. GUJRAL: It is difficult for
me to say in terms of time when this di-
fiiculty started. In any case the States-
man’s difficulty started definitely -when Mr.
Pran Chopra, former editor of the States-
man asserted himself and it is understood
-that the board of trustees stood by him
and that is why not only the Editor but
the board of trustees also Were got rid of.
This has happened in 1968; it has hap-
pened as a coincidence that in the last
five or six years we have been seriously
thinking of delinking of the Press, etc.

=it g Jiw tag . wraAT mem
AT, I HT qTAAT FT 9T S
T97 I&T & AT SIAGT FT FEHTT Tl F
st TEFar &1 afk=T fear &, 3o geasd



13 Orit Aniwers BHADRA 14, 1808 (BAKA)

# % g woon wew § e
it woelr W W W ow
g A gy e W ¥ a
Ftfeaw i o § verel e ¥ <l gq
R wTE W herer gewerrg Y AT
AN g ER & gAY Wt 3w wH
et fefid 2 o o 9w 9% W
weH F&R 7 .

SHRI 1. K. GUJRAL: This consists of
two So far as articles, ctc. are
com:::..imdmtonndemm
the Company Law is looking into it. So
far 'us freedom of cxpression is conoerned,
we shalf Iry to ament amd sec tha free-
dom Of expression, not as a Government
but as part of this House, s preserved
in evesy imtiention which is given that
right under the Constitution.

SHRI INDRAJIT GUPTA: In view of
the fact that the proprietorship of Stales-
men pests in the hands of a comsertium of
some of the big monopoly houses in this
country, such as the Tatas, Marin Burm,
Andrew Yule and s0 on and in view of
the real difficulty of any independent-

minded cditor in goting alomg with the
proprietors of this type—ithe Minister has
already referred to Mr. Pran Chopra’s
case: there are other casés alo—I should
ik 1o know specifically from the Minister
whether the Governmont .has the capa-
city, how does it expect to uphold the
fmdonl of the press for which he express
ed’ so much concern? Wha concrete
mops can the Government take other than
bringlieg in the legistation for diffusion of
the owmership of the press which seems
to have been indefinitely shelved? What
other stops bave the Government in their
mind. which will at least give us confi-
dence that the froedom of fie Press is not
poing to be limited to words only where
wach big menopoly houves are toncerned?

SHRI 1. K. GUIRAL: The question of
shelving that memsure does not aris
We are committed to delinking und we
sliall bning forth wmeashres o this respent...
1{isteprupiions) 1 Bope it will sof be leng
dog, We have bygm frying to evolve
methods and measures whereby delinking
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can take place. ... (Interruptions) So far
as my friead’s contention that this peper
and some other papers are being comtroli-
ed by big industrialists, that is a fact to
which we agree and that is why we are
keen. We are committed that the delink-
ing must take place.

SHRI INDRAJIT GUPTA: My ques
tiop was whether there are any other mea-
sures by whiih they can uphold the free-
dom of the Press in cases like this,

SHRI 1. K. GUJRAL: | think freedom
of the press can be restored only when
those interests which are known monopoly
imerests ‘are climinated and that is the
matn idea; nothing short of that will serve
the purpose

SHRI JYOTIRMOY BOSU: This
Statesman used to be owned by

Ea

Yule Company and people like Lord Ca-
thew and Sir David Yule ran it to pro-
tect the British monopoly interests in

s!

country, The ownership has changed
some extent. They have planted as ma-
naging director Mr. Irani on a monthly
salary of Rs. 13,500, this ia Mr. Guiraf’s
garibi  harao.  Whilst the Govern-
ment is talking in terms of remov-
ing IAS  offifers fiom  professional
spheres and replacing them by profession-
als like engineers, doctors, etc., in the
Statesman the reverse is the process. To~
day thc Editor has not even the functional
power and If a reporier or correspondent
wanty some taxi hire or a typewriter or
something else, the Editor has not the
power t0 give him the clearance. It has
to go to the managing director gr ooe of
their henchmen. A manager of Srares.
man, Mr. Santoshmath, went tv the UN
ILO conference as the employers’ re-
presentative and he is the Labowr Cor-
respondent. The news are thoroughly con
trolied and news about the opposition is
completely blacked out by the Staresman
management and the Government jointly.
lsita fact that one of the Delhi
manager's wife, Mrs—I do not want to
mention the name—is the intenior de-
corator for decorating Mr. Trani's _ bhouse
at No. 28 Tughlik Road..
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MR. SPEAKBR: I am not allowing it
You, aye (bringing in individuals who are
not present in the House.

'SHRI JYOTIRMOY BOSU: 1 shall re-
frame the question.

MR. SPEAKER: You will make it
worse.

SHRI JYOTIRMOY BOSU; No, Sir. I
assyre you. Will the Minister kindly tell
us whether it is a Yact that a mmnager
of Statesman who had gone fo ILO as
the employers’ representative is the labour
correspondent getting two columms  for
writiag on labour issues?

SHRI I. K. GUIRAL: I do not know;
I will make enquiries.
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MR. SPEAKER: You arc not asking
a qguestion. Ask a queation.

ot o wyw v ;A waR
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MR. SPEAKER: No question is being
asked. If the Minister could make omt
anything, he may reply.

16 ,

ing party.. .(Interruptions)
SHRI JAGANATHARAO JOSHI: He
said “suppose”.

SHRI MURASOLI MARAN: Every

party has its own organ. Suppose the
oditor of National Herald, or
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SHRI'L K. GUSRAL: Since & question
asked and you have permitted
to reply 1o it, 1 may say that there
F'y difference between commercial
and those papers which claim

party organs. Everybody knows that
a party paper the policies of the party
being projected. If you exclude them,
and large the press in this country is

i

gEssE

i

SHRI MURASOLI MARAN: Suppose
the editor of a party paper becomes &
turncoat and writes against the philoso-
phy of the party?

SHRI 1. K. GUJRAL: T cannot reply
to a theoretical question. 1 cam only give
w general projection. In order to ensure
the freedom of the press the supremacy
of the editor must be there Only then
the constitutional guarantees about the
freedom of the press become really effec-
tive. About reference of the problem to
the Press Council, it is a suggestion which
we will consider.

SHRI ANANTRAO PATIL: There
has been more and more encroachment
by the newspaper management on the edl-
torial freedom and the Minister has also
admitted this fact. May 1 know whether
this important and basic issue has been
referred to the Press Council, which has
been established for maintaining the free-
dom of the press and improving the
standard of journalism and, if not, why
not?

SHRI I. K. GUJRAL: Recently, the
Association wrote a letter to the editor,
a copy of which was sent to me I am
quoting a paragraph from that letter. It
pertains to the defutation meeting. I
quote:

“After reading the resolution, the wit-
ness asked whether we had teken up
our problems with you—that is, the
editor—and what you had to say about
. He was told that, as .we under
stand the situation, yob-that is, the
pditor—did ot held the authority and
the Board of Direciors of the States-
man Lid. had told you that you should
confine yourself to editorial mutters and
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that the Managing Director was the
sole authority in other matters.”

This ‘is the issue which I will examine
from the pont of view if I can refer it
to the Press Council,

SHRI SAMAR GUHA Ay bas been
pointed out by Limayc, the editorial com-
ments show a balanced view of the news
and also help mn getting a correct publi-
city to certain reports. The correspon-
dents of the Siatesman were becoming
bold and critical of the Government side
or of the Opposition side. In view of
this, there has been a peculiar discrimina-
tion of the news that appeay m the Delhi
edition of Statesman and in the Calcutta
edition of Sratesman. Some kind of news
are published in Delhi and some kind of
news are blacked out in Calcutta. May
I know whether it is a fact that the Chief
Minister of West Bengal has been putting
a pressure on the management....... '
(Interruptions)

MR. SPEAKER® Please be relevant.

SHR1 SAMAR GUHA: 1 know it. I
am in possession of the facts.

The Chief Minister of West Bongal has
been putting a pressure on the management
of Statesman not to give publicity to Op-
position view-point in the Calcutta edition
of Statesman. [ want to know whether
the Government will inquire into the mat-
ter There is a discrimination between the
news appearing in Delhi Sratesman and
Calcutta  Sratesman, They have utilised
the management of Siatesman for their
own benefit. The Statesmiin was critical
about the Government -attitude. The
management was pressurised to help the
Government to suppress the freedom of
editor, news editor and correspondents
May I know whether the Government will
look into the whole matter?

MR, SPEAKER: The Question is about
high-hendedness of the management to-
wards journalists and other employees.
This is too muich beyond the scope of the
Question, It is not a general discmssion
about the policy of the Stutesman or other
matters.
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SHRI SAMAR GUHA: 1 swear | am
in possession of the faols that there has
been a pressure by the Chief Minister of
West Bengal on the management of Srates-
man 10 black ©out news that appear in
Delhl edition of Srafesman and 10 curtafl
the editorial rights of news editors and
correspondents.

ot ug fomd : gy 7 W W9
DA Rt e @ §

SHRI 1. K. GUIRAL.: May I say that
Shri Samar Guha who is a very semior
Member of this House and a very leading
Member in public life should not make
a statement like this....( Interruptions)
I can only say this......

SHRI SAMAR GUHA: I know it 1
am in possession of the facts.

weas  SAE : TAT Mwy W WA
§° oy awd el

SHR! 1. K. GUIRAL: | want to say
categorically that there has heen no pres-
sure on any newspaper including the
Statesman.

SHRI SAMAR GUHA: Pressyre bas
been brought on the managemeat uot to
publish certain things. You have o el
up s Parlinmentary Committee (o find out
whether there has really heen any pros-
sure or pol.  {Interrmpiions)

SHR1 KRISHNA CHANDRA
HALDER: I want 10 know from the hon.
Minister whether Mr. C. R. Irani, as
Managing Ditéctor, has usurped the vights
und powers of the Wditorin! Board and
whether the Siiesman has invested Re. {
lakh in Wachiketa Pobdichtions started by
Mr. A, B, Shah and whith is Snenced
b CIA.... .
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mm:-lmmm
it. 1 s noy selevant to the maln

tos. It is boyond the scopy of  the
quastion,

SHRI  KRISHNA  CHANDRA
HALDER: 1 wank to khow Whatlier
every newspaper in India hay scbmitted
the mecded dotalls to the fectdindleg
committes set up by the Ministry of
Information and Broadcasting but the
Statesman bas decided to 3o to the courl.
{ want to know whether this is & fact or
not and what steps are going to be taken
against the Starerman,

MR. SPEAKER: 1 am sorry, it is ot
relevent to the subject ‘of the main Quee-
tion,

Mr. Bancrjee.

SHRI 5. M. RANERIEE: This is the
memorandwm  submutted o  the hon.
Minister by the employees of the Stars-
man, The Siasewnan has no money 1o
pay to its employeés as intecim relief s
demanded by them till the apponrment
of the Wage Board. Buwi I wani to know
whetber it s a fact that Mr. Irani, the
Managiog Director, had paid a sum ol
Rs. | lakh to the publication called
Naghiketa which is conuected with the
Congress culture and frecdom organisa-
tion. said to be fnanced by the CIA .

MR. SPEAKER: 1t is not relevant wo
the msin question.

SHRI 8. M. BANERJEE: My questios
is whether it is a fact that this particular

rupees. . {Intervuption) Tt ¥ comtained
in the Memorandum, Teot Wim say yeu
or no...

MR, SPEAKER: Why should 1 ask
him? T is not at afl relevant.

SHRI . M. BANERJEE: let him suy
whether he has any ioformution or ot
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ketn Publication snd have ultunutely
taken B over by paywg another Rs !
fakh, 1 want to know whether it is @
fact or notl. -

MR. SPEAKER [t bas nothing 1o do
with this. It » not a relevant question
at all,

SHRI 8 M BANEKRIEE Sir, this s
concersing the Stasesman  Let him say
yes or mo.

MR. SPEAKER: It has no relevanc
to the main Question.

SHRI . M, BANERJEE: My question
t¢ specific. They have no money to pay
to their employees. But, here, Mr. Isyam
has paid Rs. 1 lakk to the Nachiketa
publication which is an organ of CLA.
I want to know whether it 1s a fact or
not

MR SPEAKFR You are brnging mn
slfegations and names of those pervom
who are not present in this Howse or mn
s position to defend themselves | am
very sorry, | cannot allow this

SHRI INDRAJT GUPTIA At lcast
that part of the question can surcly be
apswered

MR. SPEAKER Which part?

SHRI INDRAJIT GUPTA Irrespec
tive of any comments, about the other
publication he can answer whether the
Statesman which claims to have no
momey to pay its employess, has aciually
invested Rs 1 lakh m some other pub-
fication

MR. SPEAKER That 1 nught No
names should be nvolved

SHRY 1. X GUJRAL 1 am unablets
say anything about it.  This has been
referred 1o and 1 am ssling them to ook
ime i

SHR! P. G. MAVALANKAR' As you
rightly pointed out, Mr. Speaker, Sir,
this question originally was about the
high-hatided methods of the Sraeniman

T Expunied o ordered by the Couir
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But the Minster wiule gwieg seweral
replies has chosen o expand (he scope
of the question and has gone mto the
whole question of the freedom of Press.
Therefore, since the Mimster has chesen
to expand the scope of the Short Notice
Question by quoting 2ven from Mr.
Setalvad’s book, how it s going to
advance,

MR SPEAKER Please come with
your question.

U9 AT FB YU ¢, I 9
ww ¥ qfed | W a1 agE R T
£

SHRI P. G. MAVALANKAR: * *
SHRI I K GUIRAL: * *

MR SPEAKER If you will see the
proceedings, you will find that he was
making these allegations, ¥ expressly told
m that he was nof putting gquestions
but that he was making allegations after
allegations against lim Why should you
disturd the stmospliere of the Hounsc?
Rather than asking a question which &

relevant why are you making aflegations
after allegations agamnst the Mirister?

I told the Mimister that these are mcre
allegations; he need not answer.

PROF MADHU DANDAVATE: What
15 the wrong with the allegation?

uraw WP w9 AT 9wt gy
wgR W W g v f) we o
%7 A g QU E w1 e o
TEET ¥ wew e § e fox e
Lok &

st wnfgrd oW
YT FT AW R |

oW ST AT NN
At s & wfgy

L T e I N,
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SHR1 SAMAR GUHA: Sir, I rise on »
point of order. -

MR. SPEAKER: Dempite my warning
to him not to side-track but 10 ask ques-
tions, wllegetions after sliegations and all
that are made against the Minister.

ot waw faprdt ey : o
WERT, WA T/ A7 /Y W77 Ag AT
fesaars: v a%d ¥, W@ ¥ waad
¥ ¥ frve g 1 AT wrg wat w7
frdr e & g T W v AN
T T ¥ ) WY wilem g
YT 9 QATIT & a%a § K

MR. SPEAKER: The point of order
should not be one-sided. It was relevant
for him to ask questions. But, he shouki
not side-track and make all sorts of al
legations.

sy wew faprt wrwddt :  wm
I9 #Y frmoars 37 w5y ¥

Mr. SPEAKER: I told him that he was
not asking questions. But, he was making
allegations after allegations. I shall sec
if it is objectionable.

oY waw fagret wrodaft : W

gy w7 ware afey o T &7 T
i@l 1+ swagw,

MR. SPEAKER: All I can do is to dis-
allow the questions and answers on both
sides.

No more guestions. ] have ¢aid that
everything said is expunged.

Now, Shri Nitiraj Singh Chaudhary.

ot geN W WO : W TG
& qrew ¥ aer 1 Y, W IR 1w g
qeX #t g Hfad ¢
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ooy R « QF @ & v g
my, ww S e
ey gfed ¢
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ot gor W wow ; efy ddft
wgv ¥ wy fermy oy & qor & T F
o T %) wfrere ey § o svme
w¥ W AW WY Al W anes 6
& 1 xw & e wifge § e wat s
o wga ¢ fv mfvsi sYeawwre &
AT AT, TEY w07 AT § o g8
¥ farg, ot & ag e A  fie S
HTTE GO &7 BAT FL IG fgas
wr§ gare agi A 95 wwar WX WY
g B Af & g s 998
FIX AT WFRY UF WATH a4y A Wi
a?

SHRI 1. K. GUIRAL; It is a strange
type of question. May I submit that an
allegation was made....

MR. SPEAKER: Kindly, let him not go
into that matter agrin.

SHRI I. K. GUJRAL: 1 am not going
into that. I am replying to his question.
I was saying that my bon. friend Shri
Samar Guha had felt that the management
was under our pressure, and here my hor.
friend Shri Kachwai feels that they are
under our pressure. The two are seif-
contradictory. That is not the questioe
at issue now; the main issue js that &
working journalist had i1epresented to me
and given all the documents, The issue,
definitely, as I put it to the House is, free-
dom of expression for editars and journa-
lists, and I thought that all sides of the
House would be equally concerned sbout
it. So, if my hon. friend feels that the
management has a case, T do not think
that it is fair to this basic comcept thax
freedom of expression must be preserved
at all cost.

#*Expunged as ordered by the Chair.





